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1225} hrs, Mr. Speaker: He can ask that on

(¢ <IMITTEE ON PUBLIC UNDER. Friday.

TAKINGS

IresentATION OF FOURTH REPORT

Shri P. G. Menon (Mukundapuram):
I beg to present the Fourth Raport
ef the Committe on Public Undertak-
ings on the Life Insurance Corpora-
#ion of India, Bombay.

13254 hrs

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE (AMENDMENT
BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): I
beg to move for leave to introduce a
Bill further to amend the High Court
Judges (Conditions of Services) Act,
1934,

Mr. Speaker: The question is:
“That leave be granted to iniro-
duce a Bill further to amend the

High Court Judges (Conditions of
Service) Act, 1954

The motion was adopted.
Shri Hathi: 1 introduce the BIlL

1226 hrs.
RE. POINT OF INFORMATION

SBhri Harl Vishou Kamath (Hoshen-
gabad): On a point of information.
May I know from the Minister of
Parliamentary Affairs—I am glad he
# present in the House—about one
point? A number of Bills have been
introduced during this session, in the
last few weeks. Does the Minisier of
Parliamentary Affairs hold out eny
frm or sure hope, that these Bills
would be taken up during this sesiion
er would they be pushed to the next

Shri Harl Vishnu Kamath: Friday
is a holiday.

Mr, Speaker: Some day he would
announce it; he will have to announce
the business for the next week.

Shri Harl Vishno Kamath: That is
only for the next week. I am asking
about the whole session.
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